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driven out nor have the trade and industry
belonging to Indians been taken away,
by the Governments of African countrics.
But some countries in East Africa are
taking legislative and other measures to
restrict the role of alicns in commercial
and industrial activities. With a few
exceptions the persons affected, or likely
to be affected, arc British passport
holders and are, therefore, primarily the
responsibility of the Government of
United Kingdom. However, the Govern-
ment of India, have been giving and will
continue to give, on humantarian and
compassionate considcrations, such faci-
lities as arc possible to persons of Indian
origin who arec compelled to leave the
countries of their domicile.
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D.A. and Medical Facilities to
Other Ranks in Army

*207. SHRI HEM RAJ: Will  the
MINISTER OF DEFENCE b: pleised to
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state :(a) whether it is a fact that the
Dearness Allowance and medical facilities
available to civilians arc not available
to other ranks in the Army ;

(b) if so, the steps Government pro-
pose to take to equalise them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.R.
KRISHNA) : (a) No, Sir. Other Ranks in
the Army reccive Decarness Allowance at
809, of the civilian rate, which, taken to-
gether with certain concessions in kind, or
monctary allowances in licu thereof,
admissible for Other Ranks, approximatcs
to the Dcarness Allowance admissible to
civilians.  Similarly, Other Ranks in the
Army obtain frce all available treatment
in Armed Forces hospitals and Dental
Centres, and, in certain special cases, at
civil or private hospitals.

(b) Does not arise.

Rclease of Foreign Fishing Boats by
Andaman and Nicobar Islands
Administration

*208. SHRI GEORGE FERNANDES :
SHRI J. AHMED :
SHRI BADRUDDUJA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the crew of the Singapore
fishing boat detained by the Andaman
and Nicobar Islands authoritics 1n the
last weck of December, 1968 have been
released ;

(b) the circumstances of their arrest
and the conditions under which they were
released ;

(c) whether there have been similar
cases of detention of fishing boats of
other nations in the past ; and

(d) if so, the details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :
(a) No, Sir. All the crew were pio-
secuted and convicted by the Court of the
Additional District Magistrate, Port Blair,
on the 15th January, 1969, under Sxction
14 of the Foreigner’s Act and sentenced
to 4 months’ imprisonm:nt each,





